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MrsSukumar N.Commen, the applicant
in person. Mr.S.4li, Sr.C.G.5.C.for

,M_oJ;Mh‘ X { 116-6-97 ;

Grunt !
Mt 1 lrespondent No.1l. Kr.A,Roy with Hr.l%.%e
L J
v J {Patlak learned counsel for respondent
. % » NOoe2. :
{ The applicant h>' mentioned end
LS a%5i0utot 13 [ ireauested that the application mavy be‘”
form sad vl tige X . Itaken up for consideration of Adnisswo{
g_f<‘- Rs. 500 { unlisted to-day due to tLLurgency of
B0 5 )1“ 067695¢ I | the matter.Considercd his submission.
Mated 3“5: “957F X The O.A. is taken up for consideration
\Q‘GF%?/} of Admission to-day as the matter is
0y 7, o
{é£/'1%¥?Ch | urgent
'b/é The applicant has submitted that

[ there is violation of statutory rules
and mala fide in his impugned trans-
X fer from Agartala to Guwahati. Perused

{ the contents of the application and
heard the applicant. Prima facie the
contentions in the application need

scrutiny.

Application is admitted. llotice has
been received by lMr.All and lir.A.Roy
on hehalf of the respondent !lo.l & Z.
No formal notice need be sent to tl.zm.
Notice be sent by Registzred prost to
resprondent No.3 by to-morrow pos.tiveals
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Notice on respondent No.4 to be served
Iby tl.> applicant personally.

The matter is very urgent. Therc-
| fore, as agr:ed by all concerned
Xpresent, the final hearing will bz
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that wnlttenestatement will be submlttec

’:7} by hLm before the date of hearlng and
‘.,the appllcant wlll dl&O b@ served a
gcepy of the Same before the date.

Llst for, hearing on’ 25«6&97,»
Applicant prays for interim. -

"‘3;_re¢1ef ordere.However Mf@ROy has vehe-
, ﬁf?fmently Opp°$ed granting of interim S
! -, ‘-' Qrdére . Y ~~\' ! " o . " , Y ﬁ, .

Feard both Sld@So 5¢nce the - ;

 matLer ‘has been'placed for f£inal ‘;fg -
’hearlng on 25-6-97 for the

ends of’fh”“;

Justlce it is ordered that the‘nesp@nw-

" ‘dents shall keep in abeyance'uhe &
* lonerat1on of the 1mpuqned order No,F/35
. (01)*GA/74(1) dated 20-5-97(Annexude 6)
and 0o Fe 35(GA) /74(L) dated. 2-6 97

(Annexure 11) tlll 25«6=97
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| Vlde order &qted 18m6 97 in
Ml.acwpetztlon :3.09177/97 the-amend- ,
ment has ‘been’ allo wed to the ex@enﬁ' pf

'”‘addinc the name of Shrl VoThula51das,

Eh;e Secretary, overnmen - of Lrlpura
A8S HeSpondent NO.5. Pearlng is llsﬂaian

25@6@97 nas alread ordered. ' .
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applicant i~ ate Learnef
cocuns3l Mr A, Ro\y with Nrtﬂ. 5 ha'sh
For the State af o \Tripura. Mr. S.
Ali, learned S5r. C.G.S Ce For
respondent No.1. .
Mr Oommen has sub\mitted in

writing that the reapaﬁdemf.ﬂo.
State o Tripura, has xkaw (1) vijia
Noti Fication No.F, 35(01)—"53\/7’3(0
dated 18,7.1997 cancellsd the
impugned Notification No.F.35(01) -

GA/74(L) dated 20.5.1997 and
(2) vide Mamo No.Fe35(01) -GA/74(1)

dated 18.7,1997 superseded impugned
Mamo No.F.35(GA)/74(L) dated

2.6.1997., Mr A. Roy has conFfi rmed
the statement of the applicant,

Tha applicant prays that in the
Facts and circumstances hs may be
allowed to withdrau the application.

Prayer of the applicant ig

a@llowsd. The application is
disemjissed on uithdraual, No order asg

to costs.
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o l" S, Ali, learned Sr. w.G.S.C., AXXRREIBIK £
[/ /\P J‘ q» el /‘” No.l, Mr A. Chakraborty, learned Advocate Gene
«Gw /}f 'l . jf: (. " “‘ Tripura together with Mr A Rvy, learned c_{urﬁnsell
' . "f r.".)? Pa.,a)AL for respondent No.2' are present. Mr A. Roy with i
{ A-’i)’l* R Mr P.K. Pal for respondent No.5 are present. Written
Y 'ft‘ 1S statement have been submitted by respondent No.2,

, o State of Tripura and by Mr V. Thulasidas, Chief Secretary |
4] - ’L’-"J“ “"‘c‘:goqb oy to the Government of Tripura, respondent Nc.5. Rejoinder
. /, ’ . " . ‘
doiod lG G 5y pee syed to these written statements hack been submitted by *}

- d/\ /9 ) mo‘\ttu " the applicant. Copy of the rejoinder has been served
s Y.
l ' on respondent Nos.l, 2 and 5.
IR B '*P"“d“'*‘“"* Ne-y Mr Alf seeks four weeks time to fi itt
r Ali seeks four weeks time to file written

o G\ch‘ o Wooowe bast e ’ - o
_ statement by respondent No.l. Prayer of Mr Ali is

e s T VI B R _ .

» ‘9 AN . allowed. However, it is made clear that in view of
("df"a c(,\g T Seamn the urgency of the matter the written statement,
sk pe- ,? 16( bl if any, shall be submitted by respondent No.l before
ﬂ o 9 | the next date of hearing with copy to all the other

) parties. In the event of failure of respondent No.l
(Y/’“ ~ to file the written statement hearing will proceed
\ | ' without their written statement.
As agreed by the parties present the date
of final hearing is fixed on 23.7.97.
The learned Advocate General, Tripura,
l submits that the interim order may be vacated which
! ‘the applicant opposes. After hearing both stdcs I Lon31der//
that the interim order shall continue t111~._vlm ﬂ'u/
date of hearing, i.e. 23.7.97. The respmc\er\tS 5‘7
at liberty to agitate this issued again on th’é’t c\""‘w J/-/“\
Copy of the order )
~. may be furnished to all parties : On the next date of hearing respondent !
including the applicant,. No.2 shall produce all the records mentioned bvthe
_ applicant in paragraph 52 of the original application. oy
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